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FINAL ORDER NO. A/86305/2018 
 
 
Per:  Ramesh Nair 

  Shri Rohan Balani, Learned Counsel appearing on behalf 

of the appellant submits that this appeal was filed against the 

order of suspension of CHA licence.  After proceeding, the CHA 

license was restored, therefore, the appellant wish to withdraw 

the appeal. 
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2. Considering the submission made by the learned Counsel, 

appeal is dismissed as withdrawn. 

(Dictated and pronounced in the open Court) 

 
(Raju) 
Member (Technical) 
 

  (Ramesh Nair) 
 Judicial Member  

  
nsk  
  
 
 


